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25. He is a very YOWlg boy. He is 
now on hunger strike. Because he 
fought for the cause of the workers, he 
was put in prison. He is on hunger 
strike. If something is not dOlle. 
within a day or two he might Jose hi,; 
life. The most representative Union is 
not recognised by the management. 
This is the state of affairs. 

Then again, take the Chittaranjall 
Locomotive Works. Shri JagJivan 
Ram has been Railway Minister. He 
knows the facts. 90 per cent of the 
workers ate under one Union. Many 
a time we have pointed out that this 
most representative Union is not re-
co~ni"ed because it i. conducted by 
communi~ts How ("an \,,(~ avoici com-
munists because communists look after 
1ht, in-Ierests of the workers? That is 
why the workers have confidence in 
them. If the INTUC also looks after the 
interests of the workers and if neces-
sary fight the employers or the sake of 
safegl1ardilfg and defending the work-
ers' interests, they will also be liked 
by lhe workers. But we find all the 
time lhe INTUC unions supporting tlte 
labour department and the employers. 
That being so, how can the workers 
have confidence in them? 

Shri K. N. Pande: Workers have 
faith in INTUC. We saw it in the re-
cent 'bandhs', which his union was 
supporting. 

Sbri Mobo_ad Elias: There are 
some INTUC unions in which the 
workers have got confidence, 

Coming to the que~tion of repression, 
there are hundreds of our workers who 
are still in prison. They are all sincere 
and honest workers. Under the D.I.R. 
what happens is this. A petty Labour 
Officer takes up the phone and rings 
up the local Police Station that this 
worker is creating trouble and he must 
be arrested. W!thout any warrant, 
immediately a Police Officer comes and 
tbe worker is arrested and put in prj ... 
90n under the D.I.R. The Government 

must see that such things must be 
stoPped and the D.I.R. should not be 
utilised to suppre,s the Trade Union 

, movement. 

1 strongly feel, Sir, that the Techni-
cal Ins~itutes should nol. remain under 
the Ministry of Labour and they 
should be put under the Ministry of 
Education because it is absolutely a 
matter of technical training. There ia 
a lot of mismanagement in these Insti-
tutes. If time would haVe permitted, 
I would have given to this House 50:1.1. 
examples and also ali the information. 

Regarding the contract labour' 
system, there was discussion in the 
recent Labour Conference and it was 
stated that a Bill would be introducpd 
in this regard. But the Bill has nut 
yet been introduced. The contract 
labour System must be abolished as 
soon as it is possible; it is very neces-
sary in the interest ot welfnre of 
labour. With this I conclude. 

15.30 bra. 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

ErGHTy-FtFTH REPORT 

Shrl Hem Raj (Kangra): I move: 

"That this House agrees with 
the Eighty-fifth Report of the 
Committe" on Private Members' 
Bills and Resolutions presented to 
the House on the 12th April, 1986." 

Mr. Deputy-Speaker: The question 
is: 

"That this Houae &lree. with 
Ihe Eighly-t\tth Report of Ibe 
Committee on Private Dem15ers' 
Bill. and Resolutions presented to 
the House on the 12th April, Ieee." 

The moIion 10'" adopted. 




